l§§ Papers Laid

SHR1 NATH PAl : We can take some
issues at the national level.

SHRI Y. B. CHAVAN :
Shri Bal Raj Madhok.

I was asking

SHRI BAL RAJ MADHOK : We
agree in this matter. We want Kashmir to
be a part of India.

SHRI Y. B. CHAVAN : We have also
accepied certain reasonable restrictions on
fundamental rights in India. We also have
a law of Preveotive Delention. They have
also a law of Preveotive Delention. It is
somewhat more stringent thao the Central
Act. But that has been done by the Legis-
lature of Jammu and Kashmir. It is oot
imposed by the Ceniral legislature here.
Secondly, as to whether this is goiog 1o
remaio for all time to come. this is only
for five years.

SHRI NATH PAIl:
to another five years. It
that,

From five years
will go on like

sl wze fagdt atdat (FFTAqR)
qeqe AET, AU W AR ¥ uF fadzq
¢ fr oY whafags grec @ ag @zq =
77 9T AE W W@, IT 9T 997 @AY
oY | ¥97 98 9OAY qEEY TWE ;T H
|37 Y T FA T T w7 7

ot gEER UA W g A ¥
@ 7€ 1 gE@E w9 w7 Agar & ug
¥ %1 AYET oY e an o

12.25 hrs.
PAPERS LAID ON THE TABLE

Papers under Companles Act on the
working of the Hindustan Housing
Factory Limited and Annual Report
ot the Hindustan Housing Factory,
Limited, New Delhi

THE MINISTER OF STATE IN THE
MINISTRY OF HIALTH AND FAMILY
PFLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): On bebalf of Sbri
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K. K. Shah, I beg to lay on the Table a
copy each of the followiog papers under
sub-section (1) of section 619-A of the
Companies Act, 1956 :—

(1) Review by the Government on
the working of the Hindustan
Housing Factory Limited, New

Delhi for the year 1967-68.

(2)  Annual Report of the Hindustan
Housing Factory Limited, New
Delhi for the year 1967 68 along
with the Audited Accounts and
tbc comments of the Comptroller
and Auditor Geperal thereon.
| Placed in Librorv, See No. LT-
358/69 1

Papers under Companies Act on working
of the Indian Drugs and Fharmaceuticals
Limited

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHRI D.R. CHAVAN): 1
beg to lay on the Table :

(1) A copy ewch of the following
papers under sub-section (1) of
section 619-A of the Companies
Act, 1956 ;—

(I) (a) Review by the Govern-
ment on the working of
the Indian Drugs and
Pharmaceuticals  Limited,
New Delhi for the year
1967 68,

Annual Report by the

Indian Drugs aod Phar-

maceuticals Limited, New

Delhi for the year 1967-68

along with the Audited

Accounts and the com-

ments of the Comptrolier

and Auditor General
thereon. [Pleced in Library.

See No. LT-359/69.]

Review by the Govern-

ment on the working of

the Hindustan Organic

Chemicals Limited, Rasa-

yani for the year 1967-68.

Amnual Report of the

Hindustan Organic Chemi-

vals Limited, Rasayani for

the year 1967.68 along
with the Audited Accounts
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(ii) (a)
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